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WB: BSF personnel accused of brutalizing Muslim fisherman, obstructing medical
treatment

https://maktoobmedia.com/india/wb-bsf-personnel-accused-of-brutalizing-muslim-
fisherman-obstructing-medical-treatment/

Maktoob Staff | April 2, 2025 | Modified : April 2, 2025

A complaint has been filed with the National Human Rights Commission (NHRC)
regarding an alleged human rights violation involving the Border Security Force (BSF)
personnel and a resident of Gobra village, Sahabuiddin Biswas. The incident, which
occurred on March 9, 2025, has raised concerns over custodial torture, medical
negligence, and the interference of security forces in critical medical treatment.

Mr. Sahabuiddin Biswas, a 51-year-old fisherman from North 24 Parganas, was allegedly
assaulted by BSF personnel near the Ichhamati River. According to the complaint, officers
stopped Biswas from the BSF’s Kalanchi Border Outpost without any lawful reason while
he was en route to fish. The officers, identified as Inspector Vikash, ASI/GD Kuldeep
Singh, and CT Subhankar Roy, reportedly verbally abused Biswas before shooting him
at point-blank range with a pump action gun. The gunshot caused severe burns to his
face and permanent damage to his right eye, leaving his left eye at risk.

Biswas was initially treated at Sarapul Rural Hospital, but his condition worsened, leading
to a referral to AIIMS Hospital, Kalyani. On March 17, 2025, while undergoing
preparations for surgery, BSF officers allegedly intervened, pressuring doctors to deny
Biswas the required medical care. Despite purchasing medical supplies for the surgery,
Biswas was discharged under duress. His daughter, Miss Ruksana Khatun, reportedly
faced threats from BSF personnel when she questioned the abrupt decision to discharge
her father.

The following day, Biswas was reportedly transferred by BSF officers to Gaighata Police
Station, North 24 Parganas, where he was falsely implicated in a drug smuggling case.
Despite his deteriorating health, he was formally arrested, and his condition continued to
worsen. Biswas was eventually transported to several medical facilities, including
Bongaon SD Hospital and Medical College and Hospital, Kolkata, where doctors
concluded that both his eyes were irreparably damaged.

On March 21, 2025, Biswas’ daughter approached the First Track Court, Sessions Judge,
Barasat, urging the authorities to ensure proper treatment for her father. Following the
court’s direction, Biswas was finally admitted to the Regional Institute of Ophthalmology,
Kolkata, on March 24, 2025.

The complaint to the NHRC alleges that BSF personnel not only used excessive force but
also obstructed medical treatment and attempted to cover up their actions by falsifying
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charges against Biswas. Furthermore, the complaint highlights the lack of action from
local police despite formal complaints lodged by Miss Khatun to several authorities.

The NHRC has been urged to initiate an independent investigation into the actions of the
BSF personnel, ensure immediate medical care for Biswas, and seek accountability for
those responsible for the alleged torture, wrongful confinement, and medical negligence.
The complaint also requests the Commission to protect Miss Khatun and her family from
further threats.

In her letter to the NHRC, Miss Khatun stated, “This incident is a serious case of custodial
torture, police inaction, and institutional human rights violations. | urge the Commission
to take immediate steps to uphold justice.”
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Delhi High Court judge transferred to Calcutta

https://timesofindia.indiatimes.com/city/delhi/delhi-high-court-judge-transferred-to-
calcutta/articleshow/119879753.cms

TNN/ Apr 1, 2025, 23:47 IST

New Delhi: The Centre on Tuesday cleared the proposal to transfer Justice Dinesh Kumar
Sharma of Delhi High Court to Calcutta High Court.
In a release, the Union law ministry said Justice Sharma stood transferred from Delhi to
the Calcutta High Court. The Supreme Court collegium recommended his transfer late
last month. Sources said that it was a routine move.
He becomes the third judge from Delhi High Court to be transferred over the past few
days after Justices Yashwant Varma and Chandra Dhari  Singh.
Justice Sharma, who currently ranks 18th in seniority in Delhi High Court, was appointed
a high court judge in Feb 2022. He was the district and sessions judge, New Delhi, and
registrar-general of Delhi High Court before his elevation as a high court judge.

Last year, Justice Sharma took a strict view of the need to ensure that coaching centres
adhere to rules and regulations and even advised the lieutenant governor to appoint a
committee chaired by a former judge for such a purpose. He also said a place should be
earmarked where all coaching centres could function. He was dealing with the bail plea
of the owner of a building basement that housed an IAS coaching centre. Three civil
service aspirants drowned and died after they were trapped in the basement that had
become inundated.

Earlier this year, the judge also asked Delhi University and the Bar Council of India to
consider online classes for law students so that they could make up for the shortage in
attendance. Recently, his bench dealt with a tricky issue where he upheld an arbitral
award exempting Delhi International Airport Limited (DIAL) from paying annual fees to the
Airports  Authority of India  (AAl) during the COVID-19 pandemic.
The ruling not only reinforced the principle of force majeure (extraordinary event negating
contractual obligations) but also referred to the "catastrophic" financial impact of the
pandemic on the aviation industry.

Justice Sharma joined the Delhi judiciary in 1992. He has worked substantially in legal
aid services as a judge and also completed a course on conflict management from the
University of Oxford, London, while working with the National Human Rights Commission.
In his long career, besides presiding over courts of various jurisdictions, he worked as the
secretary of the Delhi High Court Legal Service Committee and as director, Delhi Judicial
Academy, where he introduced projects such as "mock trials” for judicial officers.
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Current regulatory mechanisms inadequate to deal with hate speech in the country
RJD MP

https://www.theweek.in/wire-updates/national/2025/04/01/par8-rs-jha-hate-speech.html
PTI Updated: April 01, 2025 14:53 IST

New Delhi, Apr 1 (PTI) Existing regulatory mechanisms, such as the National Human
Rights Commission and the National Commission of Minorities, have become inadequate
to deal with hate-based speeches and actions in the country, Rashtriya Janata Dal MP
Manoj Kumar Jha said in Rajya Sabha on Tuesday.

Expressing concerns over the rising instances of hate speeches and actions causing
enmity among various communities, Jha said such things are bringing fame to low-
profile people and hatred has been normalised.

The RJID MP referring to a former United Nations Secretary General's comment that the
tradition of hate created the Gas Chamber (referring to the Holocaust in Germany).

Naming countries such as Bosnia, Cambodia and Rwanda, which had seen civil unrest
in the past, Jha said, "I do not want to see my country in this list.”

The reality today is that people want peaceful passage of festivals without any tragedy,
the MP said, adding that visiting the pages of history and fighting over it has become
normal.

He concluded the statement by reciting an Urdu couplet that highlighted how, despite
being close, people are stuck at a distance due to their self-imposed restrictions.

(This story has not been edited by THE WEEK and is auto-generated from PTI)


https://www.theweek.in/wire-updates/national/2025/04/01/par8-rs-jha-hate-speech.html

PRINT, Online, 2.4.2025

Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN
RIGHTS COMMISSION

The Print

Current regulatory mechanisms inadequate to deal with hate speech in the country:
RJD MP

https://theprint.in/india/current-requlatory-mechanisms-inadequate-to-deal-with-hate-
speech-in-the-country-rjd-mp/2573825/

PTI| 01 April, 2025 03:03 pm IST

New Delhi, Apr 1 (PTI) Existing regulatory mechanisms, such as the National Human
Rights Commission and the National Commission of Minorities, have become inadequate
to deal with hate-based speeches and actions in the country, Rashtriya Janata Dal MP
Manoj Kumar Jha said in Rajya Sabha on Tuesday.

Expressing concerns over the rising instances of hate speeches and actions causing
enmity among various communities, Jha said such things are bringing fame to low-profile
people and hatred has been normalised.

The RJD MP referring to a former United Nations Secretary General’s comment that the
tradition of hate created the Gas Chamber (referring to the Holocaust in Germany).

Naming countries such as Bosnia, Cambodia and Rwanda, which had seen civil unrest
in the past, Jha said, “I do not want to see my country in this list.” The reality today is that
people want peaceful passage of festivals without any tragedy, the MP said, adding that
visiting the pages of history and fighting over it has become normal.

He concluded the statement by reciting an Urdu couplet that highlighted how, despite
being close, people are stuck at a distance due to their self-imposed restrictions. PTI JP
RUK RUK

This report is auto-generated from PTI news service. ThePrint holds no responsibility for
its content.
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Get latest articles and stories on Latest News at LatestLY. QTQW ST & & FikG HAT
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https://hindi.latestly.com/agency-news/existing-regulatory-mechanisms-to-deal-with-
hatred-speeches-insufficient-rid-mp-manoj-jha-r-2558534.html

Tol =gl Bhasha | Apr 01, 2025 04:40 PM IST
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https://www.livehindustan.com/uttar-pradesh/basti/story-human-rights-complaint-filed-
over-suspicious-death-of-adarsh-upadhyay-in-police-custody-
201743485305414.amp.html

Newswrap fg=g&, Sl Tue, 1 Apr 2025, 10:58:AM
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T AW H THIHTSIAR &of 81 fhal SIHT OR TS § IR ford Hiuad ol Sre-Iie
CEIEAERIIEIT

3ees SAFHATH BIHR A AFATIBR SN T 3T A § depTd TH3TSR Gof B A Pt
e eSSt T BRI &1 M & &1 AN fhar g1 I5i- T § difsd ulkar &t wfa
qairaer fou oM &t 7 ot 31 B
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AFAUSR ATIRT UgET Sl & SMTGRT SUTHTT HIHET, FIR §of 9 811 UR SidTg 3Tufy
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adarsh upadhyay basti 3TSlG SHUBR JT & AT A& A STHR A TXA & gaferdn
Y H gash 3Mexl ST i i Afere T & HrHe H 316l AT HAFANIBR SR P
R Asht §

31t fRreprad o I8 el § [ 3/ a% 39 gd § S a3 §, 399 WY T I gfer
fRRTId # Hid &1 A ST 3. I8t d% &1 Wad Tl 9%t SifiA< 3 o 39 Aa # gie
HIHT! B G A g3 $S HIHAl BT Hdfad fBar 8. 396 a1g off 39 AHa § THeMEsiR
gof et faran ST OR Smuftioe g iR gfery it & Tter-er semg fear S 8.

3d: IBIH AFAIBR T ¥ 39 HHA § dpTd THIMSIAR Gof B HHA oI faae ]
WS A HRaM b Y S B A BT R,

SHTHATH BTHR 7 SMANT ¥ YifSd uaR &1 wqfod gafast fou oH &t A &1 8.
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TG D T Bl AH< AFANUPR 1T § Rreraa: qd 1ps ifiary s1gx aia
<t gfera wifal w goea 7 forar s guiagut

https://www.bhaskar.com/local/uttar-pradesh/azamgarh/news/complaint-to-human-
rights-commission-regarding-azamgarh-incident-134751094.html

3{ToTATTG H gferd gadb &1 T & Hid & d1g o JTHe § RINid ool 81 718 g1 3Moie SiieR
1 b ST SHemel 3R Yd SMSUITH SHATY SIHR A 39 HIH B RIeb1ad AP AAAMIBR
ANV P g | U &1 gd off SfPrarH 3T 7 580 R A § U=l & - anft iy
DI Vol T & ATeH I TS Yo Sl & FRTIR! &1 7 3t o6t | 39 19 8 difsd uRar
DI TH RIS ©UY P G U T &1 a1d Hot AT

3 g iHfl w8l gepeHn

AFATISGR AN T 3t T8 Rerd & Ad 8 g4 SHTSUTd Hary 316 A 3o Rierd
T gl f 3F a% 39 W § o 93 31U §, 379 WY ¥ ¥ Yferd fRrad & Jid &1 drHan
§dT 8 | IgT I &1 Wad THUHUT TSI RIS Hion 5 off 39 Ama ¥ gfery wifal &1 gt
A g3 3o Bl &l Fdifad frar g1

2% a1 W 39 AWd H THSME3R gof el fhdl ST 8R STURIoH® g 3R g sl
o1 Tter-dem sarg foar 9T g1 T § AFafieR ST § dobTd 39 AWd § HeH aof
B HTHS ! fademr Fremssl T HaM & IS B A7 Hi g
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